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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application of 20O 

Applicant (s)J . .(I....... ....... ............ Respondent (s). 	.... 

Advocate 'A I 	 Advocate 
for Applicant (s)J.UL.L 	for Respondent (s)........................................................... 

NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

REGiS ER 

"J- 
~tqkeglso* 01. 

Qrder dated : 5.3.05 -------------------- 

Heard Mr. D.P.Dhalsanant, Ld. Counsel 

appearing for the Applicant and Mr. U.R.Mohapatra, 

1i1. Jr. standing Counsel; on when a cy of this 

3.A, has already been served. 

Claiming hiqh3r rate of ACP benefit fr 

j . retrospective date, the Applicant zunittE.d 

repre sentati Ofl under Annexure-A/6 dated 19.1 .o5. 
Within five months of suni ssion of the said 

representation. he Applicant has filed this O.A. 

tinder section 19 of idmlnj3tratjve Tribunal's Act, 

1 fl5 . ir. DP4Thal3amant, Ld • Cou .;el fz ch.p 
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Notes of the Registry 	I 	
Orders of the Tribuna! 

Ap 1icrit has seated that even by ti 
- 

as been received by ,~ in respDne to !-'iS. said 

ropresentation dated 1.1 .05 andby now six months 

haw lapsed fr on the date of submi ssion of the 

rore3ent*Uon dated 19.1 .05. 

In the aforesaid premised, this 1 0.A. is 

dispod of with a direction to the Respondents to 

consider the grievance of the appiicarit'S raised 

in his representation under Annexure1V6 dated 

19.1 ,os and pa neces3ary conserruential orders 

t! r' n -ithin next 60 days. 

Je nd c opi e s of thi s order to the Re sp onde nt 

cies of the O.A.1and free cis of 

Yis order be handed over to the L'3. Coune1s 

pperinq for . oth the orties 

(JiIC iT) 


